Name of the Company:

Prashant Bipinbhai Thakore & Anr.

(MGD Marketing Pvt Ltd)
V/s.
ROC, Gujarat

Section of the Companies Act:  Section 252(3) of the Companies Act, 201f3
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ORDER

PCA Mr. Jigensh R. Pujara is present for the Appellant no. 1 and 2.

The representation from the ROC is received.

The representation from the Income Tax Department is not received, even after
1ssuance of notice.

Ld. PCA appearing on behalf of Appellant submitted that they intend to close the
company after revival and filing of statutory returns.

The Learned PCS submitted that it is not a shell company and no unusual trgggact'on

took place, if any, during the demonetisation period, the said fact plégs i the
appeal. -

The Order 1s reserved.
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MANORAMA KUMARI HARIHAR PRAKASH CHATURVEDI
(MEMBER JUDICIAL) (MEMBER JUDICIAL)

Dated this the 21%* day of August, 2018




